IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
NN

0.A. No. 1018/92. Dt.cP Decision : 97-10-95.

1. S.Vittal

2. ScKl‘iShnﬂ

4., D.Ballaiah

S. Fehe Yasudas

5. B.P.Narsinglaa
7. Riaz Mohd., Khan
8. Syed Habeeb Ali
9, Y.Krishna

10. S.Krishna

11. Pe Sa@ilu

12. K.Narﬂyﬂn.u. s ApplicantS.

Ve

1. Divisional Rly. Manager (MG)Division,
SC Rly, Sscunderabad,

2, Sr.Divl. Pmrsonnal Officer,
SC Rly, MG, Secunderabad.

3. Sr. Divl.Mech. Engineer, (NG)
SC Rly, Secunderab ad.

4. D.Y.Satyanarayans .» Respondents,
Counsel for ths Applicants : Mr. S.Lakshma Reddy
Counsel for the Respondents ¢ Mr. NyR.Devaraj,Sr.CGSC.
CORAM:

THE HON'BLE SHRI JUSICE V., NEELADRI RAC : VICE CHAIRMAN
THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)
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0.2.N0.1018/92 Dt. of decision:27-1041995.

JUDGEMENT

f As per Hon'hle Sri Justice V.N.Rz2O, Vice Chairman |

Heard the counsel for both the parties.

2 These applicants were initially engaged as casual
labour in the Railways and they'éttained temporary status
on 1-11-67. The Railway Board.issued 0.M. dated 7-5-83
whereby Para 2511 of the %.R.E.M. was ameqded whiett

[T

eame:intoLgffect that for the purpose of seniority}the
service from the date of regularisation but not from
the date of attainment of temporary status, has to be
reckoned. The question has arisen as to whether the
said 0.M. is prospective or retrospective. The A.P. High
court held in W.P.N0.4058/82 that the same is prospective
and hence a direction was given to the Railways to consider
the service from the date of attainment of temporary
. Lo e
status in regard to those whol?ngaged prior to the date
s )
of O.M. 84.7-5-83 for fixing of seniority.:Basing on the
A
same this Tribunal also passed similar orders in 0.A.57/87
and various other 0.As. on the file of this Tribunal.
FUV#ﬁﬁﬁ(xv«QmKiv%
sting=eakphe judgements in various W.Ps and the OAs, the
. . L = ‘
seniority llstsw&sL;evised only with reference to the
applicants in +the WPs and the OAs by taking into consi-

.. -
deration ﬁﬁemkservice from the date of attainment of
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To

: 1. The Divisional Railway Manager{MG) Division,

| S.C.Rly, Secunderabad.

2. The Sr.Divisional Pexrsonnel Officer,
S.C.Rly, MG, Secunderabad.

3, The Sr.Divisional  Mechanical Engineer,{MG)
SOC.RlY’ Secunderabad.

4. One. copy to Mr,S,Lakshma Reddy, Advocate, GAT.Hyd,
5. One copy to Mr.N,R.Devraj, sc' for Riirs, C:RT.Hyd.
6, One copy to Library, CAT+Hyd.

7. One spare COpYy. '
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temporary status., But in some Divisions seniority list

.was revised only in regard to those who were. in the

hd Y

cadre of Fireman-II and those who were already promoted
; :

to the higher posts were not given that benefit.,

<

3. . In Q.A. 1133/91 we held that the benefit of the

i

judgement in W.P.No.4054/82 and the various D As in which
the same was followed has to be extended to tbe seniors

to those applicants in the respective Divieions.

4. It is stated for the applicants herein that they

are not given the 5enefit of the judgement in:w.P.No.4054/82
on the ground that they were empanelled for p%omotion

to the higher posts even by the date of publietion of

the revised seniority list.

3. Hence, for the reasons stated in O,A.1153/91, it

is just and proper to give a direction to the pQSQOndents

to revise tﬁe seniority of such of these applicants in

the cadre of Fireman-II, if any one who'dgﬁaipéd temporary

status later to the date of attainment of temporary

status of the applicants got higher placements:in the
c@w&aM&JCL\¢M

revised senlorlty list of Fireman Gr.II and{Gr.Ijon the

basis OE consideration of service from the datg of attain-

ment of temporary status for reckoning senidrity in the

grade of Bireman Gr.II.

6. The C.A. is ordered accordingly. No costs.,V
(R. Rangarajan} * (W. Neeladri Rao )
Member (A) Vice Chairman

Open Court dictation

27-10-1995
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TYPED BY | . CHECKRIE BV
COMPARED BY APPROVED ©Y

, S _ ‘ IN THE CENTRAL ADMINISTRATIVE T&F il
; - HYDERABAD BENCH AT H7IARRABAD .
‘ }
»
: o , ‘ ‘ c [ .
A ~ ' THE HON'BLE MR.JUSTICE V,NEELADRLEAO
. : VICE CH.IFMAN
‘ | THE HON'BLE MR,R.RANGARAJAN sM(4)

DATED: 2= {p~1995
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'— ORDER/TUDGMENT

) o o ' Meho/Redse/Celi N0 .
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o . : - in
‘ o . . oo, \O\® 1AL
. ' ' ' T.2.No. ‘ " (W.P.No. )

Admitted and Interim directions
Issyged.

s

Alloped.

b ’ ‘7" o Disposed of wit ' L ONS .

Digmissed.
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Dipmissed as withdrawn.
Dilsmissed for default.
[s! de red/Re jected.

No order as to costs.
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